HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: LUS2 /KZM /RGILP Dated: 08 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mushtaq Ahmed

S/O Shri Abdul Karim

R/O Ward N.12, Near Jamia Masjid, Tehsil & District Rajouri

vide notification No. 475 of 2021/RG/LP dated 05.06.2021 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Wﬂﬂﬁ\%
(Syed Mujtaba Hussain)

By Order
Registrar Administragon
No: 2905% -~ bY RGP Dated: 08-v7-2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mushtaqg Ahmed, Advocate

...... for information and necessary action. N
. v+ %
Registrar Administration
L4 g)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: |43Y o} 26.26/RG/ILP Dated: 038 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amjad Ali

S/O Shri Abdul Aziz

R/O Swari, Tehsil Kotranka & District Rajouri

vide notification No. 1465 of 2021/RG dated 16.12.2021 for a period of one year
has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an

By Order
Registrar Administr%ion

Vo
No: 21 o&S - 22 RG/LP Dated: ©2 \\6? l«ioié

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2 Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, District Court Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Amjad Ali, Advocate
...... for information and necessary action.

Wi ¢
Registrar Administration
B,



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

~ EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |U3S of S¢RG/LP Dated: _©8 07.2026
{
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ashraf
S/O Shri Lal Din
R/O Mohra, Tehsil Kotranka, District Rajouri

vide notification No. 1506 of 2021/RG dated 16.12.2021 for a period of one year
has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

07>
(Syed jtaba Hussain)
Registrar Administr%ion

No: 29033~ 80 RG/LP Dated: 0&\\52}\90%
Copy forwarded to the: - \

1. Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Mohd Ashraf, Advocate
...... for information and necessary action.

Wﬁg@ I
Registrar Administration
e

N5
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Y26} 2036 /RG/LP Dated: o & 07.2026
U

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Iqra Hussain
D/o Shri Mohd. Hussain
R/o H.No. 24, Dalpatian Mohalla near DC office Jammu, Tehsil & District Jammu

vide notification No. 1206 of 2025/RG/LP dated 04.04.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

|
|

b€
(Syed Mujtaba Hussain)
Registw Administrg{tion

No: 290R1-&& RG/LP Dated: OQ\(Q}|,}Q26
Copy forwarded to the: - \

1= Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

(£ Ms. Igra Hussain, Advocate

...... for information and necessary action.
. ot
Registrar Administragion
s Lo 4

;i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \42% of 2046/RG/LP Dated: o€ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaditya Ashok Magotra
S/O Shri Ashok Kumar Magotra
R/O 57/4 ,Chhanni Himmat ,Tehsil Bahu & District Jammu

vide notification No. 1466 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

v
(Syed Mujtaba Hussain)
Registrar Administraf)ion

No: 29 e~ 94 RGLP Dated: ©8 “61 | Tang

Copy forwarded to the: - \

i Principal District and Sessions Judge, Jammu
. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Aaditya Ashok Magotra, Advocate

...... for information and necessary action.

Hulila oepc
Registrar Administragtion
¥ b




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |U2& &f 9036 /RG/LP Dated: ©& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Rehman
S/O Shri Khadam Hussain
R/O Saroola, Tehsil Manjakote , District Rajouri

vide notification No. 14670f 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

( 3 .l )

By Order
Registrar Administrag/on

Copy forwarded to the: - ’

1. Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

74} Mr. Abdul Rehman, Advocate

...... for information and necessary action.

el e
RegistrarAdministra ‘%P
\»
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Y4237 of 3034 /RG/LP Dated: 08 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abheet Sangotra
S/O Shri Naresh Kumar Sharma
R/O 65 Garhi Bishna, Jourian, Tehsil Khour, District Jammu

vide notification No. 1469 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

0’}\7‘
(Syed Mujtaba Hussain)
Registrar Administrat%ln

No: 2916S ~\2 RGP Dated: _o¥|s9 ,’ 2026
Copy forwarded to the: - l

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abheet Sangotra, Advocate

...... for information and necessary action.

o776
Registrdr Administra
L

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [HY4oe] 202¢RG/LP Dated: od 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aditya Yogi
S/O Shri Maharaj Krishan Yogi
R/O Bungam, Martand, Mattan, Tehsil Mattan & District Anantnag

vide notification No. 1470 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
(SyeMﬁaba ssam)

By Order
Reglstrar Admlmstratg

No: 29112 -20 RGP Dated: _0¢|6%|302¢
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Anantnag

5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
i Mr. Aditya Yogi, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lq%'%JOJC/RG/LP Dated: ©8 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Akanksha Chib
D/o Shri Davinder Singh Chib
R/o Village Palli Demote, Tehsil & District Ramban

vide notification No. 1471 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order
MM 855 [03>¢
(Syed Mujtaba Hussain)

Registrar Administratipn
v 15

No: 2112\ ~2 & RG/LP Datea: o&\oi}{;sze

Copy forwarded to the: - |

1. Principal District and Sessions Judge, Ramban

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Akanksha Chib, Advocate

...... for information and necessary action.

e
Registrar Administration
L%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: l‘(‘(ie(s}uoi{/RG/LP Dated: 68 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Amreen

D/O Shri Mohd Igbal

R/O Mahore, Kund Mahore, Tehsil Mahore & District Reasi

vide notification No. 1473 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Jé@/ﬁw b
(Syed Mujtaba Hussain)

By Order
Registrar Administra%ion
No: 21\ X1~ 26 RGP Dated: 08|03 [S0a5

Copy forwarded to the: - \ \

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Amreen, Advocate
...... for information and necessary action.

07]%
Registrar Administration




\l&

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [HU3 o] 3024/RG/LP Dated: 09 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anjali Satnami
D/O Shri Dhananjay Satnami
R/O Sector -3, H.No0.341 Channi Himmat, Tehsil Bahu, District Jammu

vide notification No. 1476 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order

Regisﬁr/ar Administrgbion

No: 21127 _HYRG/LP Dated: 64 |‘65) lzoo‘éc

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu
8 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Anjali Satnami, Advocate
e for information and necessary action.

07
Registrdr Administration
v i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lH‘(V(oj{g?oﬁe/RG/LP Dated: && 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anuj Sharma :
S/O Shri Jung Bahadur Sharma
R/O House No.311, Mast Garh, Tehsil & District Jammu

vide notification No. 1478 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

By Order
Registrar Administration
y 5;

No: 2414€ -5 2 RGP Dated: _©8[0}[802¢
Copy forwarded to the: - b

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Anuj Sharma, Advocate

...... for information and necessary action.

/ ?_ .)/é
Regigzt/rai Administr

;qzion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: L% wiyazox /RGILP Dated: 0% 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anum Pathan

D/O Shri Mohd Ayoub Khan

R/O Potha, Samote W.No. 3,Tehsil Surankote & District Poonch

vide notification No. 1479 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
Wﬂ
(Syed Mujtaba Hussain)

By Order
Regisg‘)ar Administra%on

No: 29| €2~ 60 RGP Dated: ©8lo? Qg §

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Poonch

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
U 2o}

¥ Ms. Anum Pathan, Advocate
...... for information and necessary action.
Regisw Administratégn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

U4 6 Zj;?oate/RG/LP Dated: 0d 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anushka Bakshi
D/o Shri Rajesh Bakshi
R/0 H.No. 795, Janipur Colony, Tehsil & District Jammu

vide notification No. 1480 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
W/ygﬁ%
(Syed Mujtaba Hussain)

By Order
Registrar Administre%ilon

No: L2 61-£& RGP Dated: "‘”09{&0,2(

Copy forwarded to the: - \

1= Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploadlng on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
e Ms. Anushka Bakshi, Advocate
...... for information and necessary action.

Regi t% t1

SR
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Y47 of J6/RGILP Dated: 0 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arushi Rakwal
D/O Shri Mohan Singh
R/O Chak Rakwalan Tehsil & District Udhampur

vide notification No. 1481 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
H@*&E{ﬁl}é
(Syed Mujtaba Hussain)

By Order
Registrar Administr?ion

No: 21 [£9-FL RGP Dated: 68|63 { Sox(
Copy forwarded to the: - l

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur

b CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Arushi Rakwal, Advocate

...... for information and necessary action.

| Wﬁjﬁ %
Regns;rbar dministr tl%}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |44 & E/JQM/RG/LP Dated: 68 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashaq Hussain Wani
S/O Shri Gulzar Ahmed Wani
R/O Gool, Tehsil Gool, District Ramban

vide notification No. 1482 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

HW

By Order
Registrar Administragion

No: 29]7% -84 RG/LP Dated: ©% }04{«?0&6

Copy forwarded to the: -

e Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Ashaq Hussain Wani, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |4%% ef S%RGILP Dated: @8 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayush Bhardwaj
S/o Shri Rajinder Kumar
R/o H.No. 36, New Company Bagh, Canal Road, Jammu

vide notification No. 1483 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
W/ >
(Sye ujtaba Hussain)

By Order
Regis@r Administratifm

No: 29185 -4 RG/LP Dated: Gcgllo%‘,l.; 026

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Ayush Bhardwaj, Advocate

...... for information and necessary action.

ng@/@mm
Registra¥y Administra
L5

'%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |4§06f 3026 |RG/ILP Dated: 08 07.2026
U

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Azhar Farooq
S/O Shri Mohd Farooq
R/O Naka Manjhari,Tehsil Mendhar, District Poonch

vide notification No. 1484 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order

(Syed k; ujtaba Eﬂssejm)

Registrar Admmlstra on

No: 21 [93— RO ORG/LP Dated: _© & IO? Ia?°2 6
Copy forwarded to the: -

1.
2
3.

4.
5

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Azhar Farooq, Advocate

...... for information and necessary action.

F K
Registrar Admmlstrz!t
% ¢
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ¢S] &-jﬁoJé/RG/LP Dated: 04 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Dhanakashi Pandita
D/O Shri Shiv Kumar Pandita
R/O H.No 56, Vasik Dera, Tehsil Bhaderwah, District Doda

vide notification No. 1488 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
MW/%
(Syed Mujtaba Hussain)

By Order
Registrar Administrau{gn

No: R920l— 6 & RG/LP Dated: 63!69,(0%26

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
v Ms. Dhanakashi Pandita, Advocate
...... for information and necessary action.

Registr dministratipn
W

e o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT |

NOTIFICATION

No: [4S2 6f 902¢/RG/ILP Dated: ©€ 07.2026

(

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Fahad Bin Ashraf
S/O Shri M.M Ashraf

R/O Lane No. 4, Narwal Bala, Karyani Talab Bathindi, Tehsil Bahu & District
Jammu

vide notification No. 1489 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order

vH6
(Syed Mujtaba Hussain)
Registrar Administragon

No: 29309~ | RG/LP Dated: 08}69 ’l;m,sc

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Mr. Fahad Bin Ashraf, Advocate

...... for information and necessary action.

i 6|83 |>%
Regis{;ar Administrat'%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: |4 €2 efl0st IRG/ILP Dated: 6 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Geetanjali
D/o Shri Balram Singh
R/O W.No.2, Tehsil & District Kathua

vide notification No. 1491 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
il _<cicope
(Sye ujtaba Hussain)

By Order
Registrar Administra%ion

Y
No: 27|17 ~2Y RG/LP Dated: G&;OQIIQMG

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
~ also keeping record of the same.
7. Ms. Geetanjali, Advocate
...... for information and necessary action.

Nyl
Registrar Administrati
¥ b

il
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ &S Cf?’j Jo /RG/ILP Dated: 68 07.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gowhar Naveed
S/0O Shri Firdous Hussain Rather
R/O Mohalla Faridiya, W.No. 16, Tehsil & District Doda

vide notification No. 1492 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

oH e
(Syed Mujtaba Hussain)
Registrar Administratjon
\ 2

No: 29 225 —-32 RG/LP Dated: 68]6?} S02(

Copy forwarded to the: - l

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Gowhar Naveed, Advocate

...... for information and necessary action.
MR A6 6726
Reglsga Administr tg)n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [4SS o/2+2¢ IRGILP Dated: 6& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Habib Ur Rehman
S/O Shri Noor Mohd
R/O Village Kathau Kathar, Tehsil Maira Mandriah, District Jammu

vide notification No. 1493 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

ot 17/5
(Syed Mujtaba Hussain)
Registrar Administratgn

No: 29233~ 46 RG/LP Dated: G&lﬂ}«%%

Copy forwarded to the: - |

1. Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Habib Ur Rehman, Advocate

...... for information and necessary action.

o, B

,‘m“‘ 56 |© J%
Registrar Administr ti?gn

v
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |1 S€ o Sa /RGILP Dated: ©3 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Imran Nabi
S/O Shri Gh. Nabi
R/O Usmaniya Mohalla Kishtwar, BT Ist Ward No .5 Tehsil & District Kishtwar

vide notification No. 1494 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

060>
(Sye ujtaba Hussain)
Regi%{r/ar Administration

No: 9 241-48 RG/LP Dated: 82|07 |3asc

Copy forwarded to the: - l ,

1: Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

y Mr. Imran Nabi, Advocate

...... for information and necessary action.

4,
5.

07>

Registrar Administration

LY
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

l%s‘%z{.}dwRG/LP Dated: o 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Irfana Akhtar
D/O Shri Ghulam Mohi-Ud-Din Malik
R/O Gulab Garh, Tehsil Mahore, District Reasi

vide notification No. 1495 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended ftill 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

23 R
(Syed Mujtaba Hussain)
Regig‘t/rar Administrat%on

No: 29249-<€ RG/LP Dated: 08[\0:};—}636

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Irfana Akhtar, Advocate
...... for information and necessary action.

Regg\sfyr “Administ

o

Jatgm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [4S¢ gdo%ze /RG/ILP Dated: o8 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ishika Sambyal
D/O Shri Devinder Singh
R/O Kehli Mandi Samba, W.No. 14, Mohalla Upperla, Tehsil & District Samba.

vide notification No. 1496 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Regi{tr/ar Administrat{gon

No: 212%3+ -6Y RG/LP Dated: 03»\@%“!;&@26

Copy forwarded to the: - ‘

1. Principal District and Sessions Judge, Samba

2; Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
4 Ms. Ishika Sambyal, Advocate
...... for information and necessary action.

Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: I%S?aa;zo,zs /RG/LP Dated: 09 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jashandeep Kour
D/O Shri Devinder Singh
R/O VPO Raika Labanah, Tehsil Ramgarh, District Samba

vide notification No. 1498 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

- Registrar Administralfson

No: 292 6S-22 RG/LP Dated: _©8|e?|8c2¢
Copy forwarded to the: - |

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Jashandeep Kour, Advocate

...... for information and necessary action.

534

Registrar Administration
LB
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [H4bce] 9036 /RG/ILP Dated: ©& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jhanvi Sharma
D/o Shri Amit Magotra
R/o Village Bara Vijaypur Samba, Tehsil Vijaypur & District Samba

vide notification No. 1499 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Regiagar Administra!(t)n

No: 29232 ~8c RG/LP Dated: _6&|e?
Copy forwarded to the: -

1 Principal District and Sessions Judge, Samba
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Samba

2 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Jhanvi Sharma, Advocate

...... for information and necessary action.

Reglst Admin strat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
'OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 461 0] 902¢/RG/ILP Dated: ©< 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ketan Kumar
S/O Shri Sunil Kumar
R/O Ward No 12, Hiranagar, Tehsil Hiranagar & District Kathua

vide notification No. 1501 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Regiwr Administragon

No: 2928\ 8§ RG/LP Dated: 63|83 |2u2s
Copy forwarded to the: - , ’

1. Principal District and Sessions Judge, Kathua
2 Secretary, Bar Council of India, New Delhi.
45 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kathua :
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

s Mr. Ketan Kumar, Advocate

...... for information and necessary action.

O s

5 03¢
Registrar Administratipn
v 3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |4 62 o] 9+2(/RG/LP Dated: o 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mahima Badyal
D/o Shri Radha Krishan Badyal
R/o Hatta Kishtwar, Tehsil and District Kishtwar

vide notification No. 1504 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

eI
(SyedVlujtaba Hussain)

Regisgﬁr Administrat$n

No: 29 3 89— 16 RG/LP Dated: 08\0’4{0%26

1. Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Mahima Badyal, Advocate

...... for information and necessary action.

Copy forwarded to the: -

b’}'%
Registrar Administrat’{?n
\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: |Y GBgfﬁqﬁclRG/LP Dated: od 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mamta Devi
D/O Shri Bal Krishan
R/O Hanzal Marwah , Tehsil Marwah & District Kishtwar

vide notification No. 1506 of 2025/RG/LP dated 15.05.2025 for a period -of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed
Registrar Administration
P ?5

No: 29243 —28YRG/LP Dated: 6€ ! o l&o‘% &

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mamta Devi, Advocate

...... for information and necessary action.

;
N&jﬁnﬂo’%
Registrar Administra

A

%ion



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |Y &Y ef Je2(/RG/LP Dated: ©& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Choudhary
D/O Shri Sham Singh
R/O Barota Camp, Tehsil Ramgarh, District Samba

vide notification No. 1507 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order

SH*
(Syed Mujtaba Hussain)
Registrar Administration
>~ %

No: 2925-13 RG/LP Dated: 68 Io?{;ozc

Copy forwarded to the: - \

1. Principal District and Sessions Judge, Samba

2, Secretary, Bar Council of India, New Delhi.

5 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

T Ms. Manisha Choudhary, Advocate

...... for information and necessary action.

Regis Administration
(P 7‘:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [44< of 9e26¢/RG/ILP Dated: o€ 07.2026

(

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Manisha Gouria
D/O Shri Kuldeep Singh
R/O Bathi, Alinbass, Tehsil Ukhral, District Ramban

vide notification No. 1508 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

5G] Y| >%
(Syed Mujtaba Hussain)

Registrar Administra{éon

No: 29213-2 o RG/P Dated: OY ;09 {o?ooié

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Manisha Gouria, Advocate
...... for information and necessary action.




o

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |%&8 ¢/ Jasc /RG/ILP Dated: ©€ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohatashim Nissar Wani
S/O Shri Nissar Ahmad Wani
R/O Post Office Banihaal, Koot Dooligam, Tehsil Banihal, District Ramban

vide notification No. 1510 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed’Mujtaba Hussain)
Registrar Administra%ion

No: 2932 (-28 RGP Dated: _O8 (oﬂ Ao <
Copy forwarded to the: - \

o Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi.
<3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohatashim Nissar Wani, Advocate

...... for information and necessary action.

o b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ‘167 03 JoXRG/ILP Dated: ¥ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Arish Chandel

S/O Shri Mohd Aslam Chandel

R/O Sambal Near D.C Residence Tehsil & District Udhampur

vide notification No. 1511 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
(Syed ﬁi%taba H ss m)

By Order
Regls rar Admlnlstr ion

No: 29229-24 RG/LP Dated: 64 \l o9 {,}oﬁ ¢

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
H,U/ b2 |t

y 48 Mr. Mohd Arish Chandel, Advocate
...... for information and necessary action.
Registrar Administr t'%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (4 68 e 2¢9¢/RG/LP Dated: 89S 07.2026
v
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Asif
S/o Shri Noor Hussain
R/o Near Middle School Sokar, Prori, Tehsil Kotranka, District Rajouri

vide notification No. 1512 of 2025/RG/LP dated 15.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renéwal |_extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

0>
(Syed Mujtaba Hussain)
Regist{ﬁr Administra%on

No: 22323%F Y4 RG/LP Dated: ©< loi?l\&sﬂe

Copy forwarded to the: - l

1 Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

9 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Rajouri
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Asif, Advocate
...... for information and necessary action.

Registrar Administratjon
N b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (U6%e] 906 /RG/ILP Dated: 6€ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Junaid
S/o Shri Abdul Majeed
R/o Jalalabad, Sunjwan, Tehsil Bahu, District Jammu

vide notification No. 1513 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

. o'}L%.
(Syed Mujtaba Hussain)
Regisklﬁr Administragion

No: 2924S<2 RGP Dated: Ogloﬂr{.igie

Copy forwarded to the: - l

y i Principal District and Sessions Judge, Jammu

2, Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Mohd Junaid, Advocate
...... for information and necessary action.

6 73>%
Regisb ar Adminis rati%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |4 2o ?/J JoJORG/ILP Dated: ©8 07.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Muskan Mehra
D/O Shri Prem Kumar Mehra
R/O H.No 243/4, Shant Nagar Janipur, Tehsil & District Jammu

vide notification No. 1516 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
i Wﬁ‘/fg zo?Z?é
(Syed Mujtaba HusSain)

By Order
Regis{:'/ar Administra%on

No: 293S3- 6 RGP Dated: O3 |03 [20a6

Copy forwarded to the: - l |

; Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Muskan Mehra, Advocate

...... for information and necessary action.

S

(07
Registrar Administra iw
L%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION .
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |47 o] 905¢/RG/LP Dated: ©& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nafeesa Nusrat
D/o Shri Mohd Igbal Sheikh
R/o Village Dandi, Udrana Tehsil Bhaderwah District Doda

vide notification No. 1517 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

® 0?'])’6
(Syed Mujtaba Hussain)
Registrar Administrailéion
No: 29368 —68& RG/LP Dated: ©8|873e3¢
Copy forwarded to the: - ‘ !

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

35 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. .

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Nafeesa Nusrat, Advocate

...... for information and necessary action.

Reg\i'sirar dministrL?gn

P ————————————————————————————————
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" HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 422 of 9030 /RG/LP Dated: ©8 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nizam Din

S/o Shri Lal Din

R/o Sehora, P/O Bishnah ,Tehsil Bishnah & District Jammu

vide notification No. 1518 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
HW%
(Syed Mujtaba Hussain)

By Order
Registrar Administration
A%

No: 292 64— & RG/LP Dated: 0&le? [2a26

Copy forwarded to the: - ‘ \

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

& Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

8 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

p Mr. Nizam Din, Advocate

...... for information and necessary action.

07>%
Regi&%ﬁat' n
Y %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR .

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 432 o|3a26/RG/LP Dated: 6$ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Paras Mankotia
S/o Shri Pawan Mankotia
R/o Village Amwara, Tehsil Majalta, District Udhampur

vide notification No. 1519 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

: on%
(Syed Mujtaba HuSsain)

Registrar Administra%on

No: 23273 —&Y RG/LP Dated: oc?\lc%l\ao;zc

Copy forwarded to the: -

18 Principal District and Sessions Judge, Udhampur
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Paras Mankotia, Advocate

...... for information and necessary action.

LI

| o671,
Registrar Administ a%on

| e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |43 Y el 96X /RG/LP Dated: @€ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Poornima Jojra
D/O Shri Romesh Chander
R/O W.NO 7, H.No. 74, Tehsil R.S Pura, District Jammu

vide notification No. 1520 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

5L [07]>%
(Syed Mujtaba Hussain)
Regis{gir Administragon

No: 233 8L U2 RG/LP Dated: ©2|e3|2036

{
Copy forwarded to the: - l
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Poornima Jojra, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \{ 2S o] 9036 /RG/LP Dated: ¢ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pratyaksh Deoria
S/O Shri Parjog Raj
R/O Deoray Kubbay ,Tehsil Marh, District Jammu

vide notification No. 1521 of 2025/RG/LP dated 15.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

0F>
(Syed Mujtaba Hussain)
Registrar Administration

No: .2?3 92—-4e® RG/LP Dated: @8\‘ 0,?190'?‘-
Copy forwarded to the: - |

1F Principal District and Sessions Judge, Jammu
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srlnagar for information and

also keeping record of the same.
i Mr. Pratyaksh Deoria, Advocate

...... for information and necessary action.

24

o?!l)é
Registrar Administr

tion
| g ?@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: {48 93¢ /RGP Dated: ©& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priyanka Singh
D/o Shri Jagmohan Singh
R/o Sunail, Tehsil Akhnoor & District Jammu

vide notification No. 1525 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
M’“ s ] o?éﬁé‘

(Syed Mujtaba HusSsain)
Regi‘%rar Administralgon

No: 294c|-o8 RGP Dated: _ ©8|89]202¢

Copy forwarded to the: - ‘ l

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Priyanka Singh, Advocate

...... for information and necessary action.

H@ﬁqp/ %
Registrar Administration
L 0% %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \H??%S%’RG/LP Dated: 6< 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Radhika Sharma
D/o Shri Subash Chander
R/o Ward No. 2, House No. 78, Muradpur, Tehsil and District Rajouri

vide notification No. 1526 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
MW %
(Syed Mujtaba Hussain)

By Order
Registrar Administration

A%
No: 2940916 RG/LP Dated: 03|63 [2o26

Copy forwarded to the: - | |

1 Principal District and Sessions Judge, Rajouri
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
765 Ms. Radhika Sharma, Advocate
...... for information and necessary action.

H%Wﬂ(r %
Registrar Administration

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (428 (7]%,25- IRGILP Dated: 64 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Radhika Wazir
D/O Shri Narayan Parshad Wazir
R/O Wazir Kotly, Tehsil Bhaderwah, District Doda

vide notification No. 1527 of 2025/RG/LP dated 16.05.2025 for a period of one

year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

et [vH%
(Syed Mujtaba Hussain)
Registrar Administration
L % ?(

No: 29417 -2% RGP Dated: _od]|e37]a0s¢
Copy forwarded to the: -

i Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Doda ;

D CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Radhika Wazir, Advocate

...... for information and necessary action.

0 H 6
Registr rAh;imqﬂst/r tion
< i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [4796/JoX%/RG/LP Dated: ©¢ 07.2026
v
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rashad Amin Malik
S/o Shri Mohd Amin Malik
R/o Chamalwas, Nixihall, Tehsil Banihal & District Ramban

vide notification No. 1531 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

%{%
(Sye ujtaba’ Hussain)

Registrar Administration

No: LU2S22 RGP Dated: 0% |o%[Ia2¢
Copy forwarded to the: - Pt

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rashad Amin Malik, Advocate
Registra Administrati%n

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [% & ee| S0 /RG/LP Dated: o & 072026

0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rinkash Singh Rakwal

S/O Shri Rattan Singh

R/O House No -1A, Shiv Baba Ichhia Niwas,LLaxmi Puram Ext ,Lane No 2,Main
Road Chinore Jammu.

vide notification No. 1532 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B - Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | M ‘
07[%

(Syed Mujtaba Hussain)
Regi‘sﬁ'ar Administrattn

No: 29422~ 40 _RG/LP Dated: _Od]o3 |2e36
Copy forwarded to the: - l ’

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

D CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Rinkash Singh Rakwal, Advocate

...... for information and necessary action.

b7/>¢€

Re@r r Adminis ratio?z
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: (Y3 )ef $e26 /RGILP Dated: ©F 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rishi Sharma
S/O Shri Krishan Kumar Sharma
R/O Plot No. 161 Ext. Janipur Housing Colony, Tehsil & District Jammu

vide notification No. 1533 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye ujtaba u sam)
Reglstrar Admlmstra ion

No: 944(-48 RG/LP Dated: 08'@?{2&6
Copy forwarded to the: - l '

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi. ‘
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Rishi Sharma, Advocate

...... for information and necessary action.

8

3
Registrar Administ atg;n

|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (482 o] 2et{/RG/LP Dated: o€ 07.2026

Y,

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Belam

S/o Shri Balkar Ram

R/0 Ward No. 12, H.No.170 Shiv Nagar, Shiv Nagar, Tehsil R.S Pura, District
Jammu

vide notification No. 1535 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
WW%
(Sye ujtaba Hussain)

By Order
Registrar Administration
- !

No: 24 Y U9-S€ RGP Dated: 63 |0%[30456
Copy forwarded to the: - l '

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 8 Mr. Rohit Belam, Advocate

...... for information and necessary action. HL

L

Ay 67>
Registrar Administration
¥ Yg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (M &2 &) 903¢/RG/LP Dated: 68 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rohit Sharma
S/o Shri Om Parkash
R/o Firing Lane Bhajwal, Sunderbani, Tehsil Sunderwani & District Rajouri

vide notification No. 1536 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

: b7 26
(Syed Mujtaba Hussain)

Registrar Administratﬁ;n

No: 29464 RGP Dated: Ole&r{&o&{

Copy forwarded to the: - ,

15 Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Court Bar Association, Rajouri
5. CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Rohit Sharma, Advocate
...... for information and necessary action.

: (0724
Re%istrar Administ atl%n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION ‘

No: | Y84 ol 3o2¢ /RG/LP Dated: ©¢f 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Salman Reyaz Mir
S/o Shri Reyaz Ahmed Mir
R/o Bingara, Mirpoora, Tehsil Pogal Paristan ,District Ramban

vide notification No. 1537 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

il 1527

(Syed Mujtaba Hussain)
Reg{sirar Administrat&on

No: 246 < -2 RG/ILP Dated: _©8[e2|Qa3¢
Copy forwarded to the: - l [

1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Ramban

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7§ Mr. Salman Reyaz Mir, Advocate

...... for information and necessary action.

H@vsﬁg >
Registrar Adminis atl%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [48< ¢/ ok /RGILP Dated: of 07.2026 |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Seema Naz

D/o Shri Ghulam Qadir Wani

R/o Sonder, Tender , Dachhan, Tehsil Dachhan & District Kishtwar

vide notification No. 1538 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration
v 4
No: 29443 ~ S RGILP Dated: 03|03 2036

Copy forwarded to the: - l l

i Principal District and Sessions Judge, Kishtwar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Kishtwar
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Seema Naz, Advocate
...... for information and necessary action.




5¢

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 486 ef 9026/RGILP Dated: 8 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shakshi Sharma
D/O Shri Rajinder Kumar Sharma
R/O Village Jakh, Ward No. 4, Tehsil Vijaypur, District Samba

vide notification No. 1539 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\& v Ve

By Order
(Syed Mujtaba Hussain)
Regf\sg'ar Administratq;)n

No: 29%481-88 Rewp pated: 038 ]07|J03
Copy forwarded to the: - l '

1. Principal District and Sessions Judge, Samba
2 Secretary, Bar Council of India, New Delhi.
< Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Court Bar Association, Samba
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Shakshi Sharma, Advocate
...... for information and necessary action.

Registra Administrat?bon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (%82 707@?(/RG/LP Dated: O 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sharuv Sharma
S/O Shri Surinder Kumar
R/O Ward No 4, Khour, Tehsil Khour, District Jammu

vide notification No. 1541 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
Wﬁ"ﬂ"’-
(Syed Mujtaba Hussain)

By Order
Registrar Administratt)n

No: 21 %8¢~ € RG/LP Dated: _O8&|n%|scre
Copy forwarded to the: - [ l

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sharuv Sharma, Advocate

...... for information and necessary action.

Mﬁ%ﬂﬁ%

Registrar Administratjon
v K
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IY&¢& 510‘2016/RG/LP Dated: ©& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shiv Kumar
S/O Shri Gharoo Ram
R/O Sadral Mohra, Bara Khetar, Utterbehni, Tehsil Barhmana & District Samba

vide notification No. 1542 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Sye ujtaba Hussain)
Registrar Administration
L

No: 294322 -S6'Y RG/LP Dated: _O<| 063|536

Copy forwarded to the: - I (

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Shiv Kumar, Advocate
...... for information and necessary action.

bt
Registrar Admin

stration
v )

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (48T el a2t IRGILP Dated: ©€ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumritka Bharti

D/o Shri Gandharb Chand

R/o Ladda,Ladha, P.O Kouri Ladda, Tehsil Moungri ,District Udhampur

vide notification No. 1544 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
H“’ Astlo7/ 6
(Syed Mujtaba Hussain)

By Order
Registrar Administrati%l

No: 29€S-12 RGP Dated: 04 [07?[Pea(
Copy forwarded to the: - l l

i Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
9. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sumritka Bharti, Advocate

...... for information and necessary action.

H@ﬁm
Registrar Administration
e b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (106 ©/3c2¢/RG/ILP Dated: @& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ujjwal Bhuria
S/o Shri Parveen Kumar Sharma
R/o Meen Charkan, Smailpur, Tehsil Bari Brahmana & District Samba

vide notification No. 1545 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

bV
(Syed ujtaba ussam)

Reglstrar Admmlstra on

No: 21< 13- 2® RG/LP Dated: 68 Ie? {;m;f
Copy forwarded to the: -

1 Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Samba

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Ujjwal Bhuria, Advocate

...... for information and necessary action.

eglg\/ ministra %n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: !‘(‘?f;/o?ciif/RG/LP Dated: od 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Urnesh Kumar Bhardwa]

S/o Shri Bhim Sen :

R/o0 H.No. 487, Patoli Mangotrian, Tehsil and District Jammu

vide notification No. 1546 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration
U gt

No: QAS21-28 RGAP Dated: 0% fo?’[,;’&zg
Copy forwarded to the: - l

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

3 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Urnesh Kumar Bhardwaj, Advocate

...... for information and necessary action.

0H >4
Registra Admimstratagn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: l%?ozamo&c/RG/LP Dated: of 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vanshika
D/O Shri Sham Singh
R/O Ward No. 12, Tehsil Ramnagar, District Udhampur

vide notification No.1547 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
ol e
(Syed Mujtaba Hussain)

By Order
Registrar Administra%on

A\

No: 29 229-26 RG/LP Dated: 03!03'[090;5

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Vanshika, Advocate

...... for information and necessary action.

Copy forwarded to the: -

O o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 14936/ 03¢ /RG/ILP Dated: ©& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Sagar

S/O Shri Ram Krishan

R/O House No 154, Sec.F Sainik Colony, Tehsil Bahu & District Jammu.

vide notification No. 1549 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order

dH 26
(Syed Mujtaba Hussain)

Registrar Administraqgon

No: 29537 Y% RG/ILP Dated: _©<|07[526
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Vishal Sagar, Advocate

...... for information and necessary action.

b7/ >¢
Reg%ar Adminis-7L atiqgl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: ,L(GTV(EI’]JQJCIRG/LP Dated: 68 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Waseem Raja

S/O Shri Raj Wali Sheikh

R/O Usmaniya Mohalla Kishtwar, BT Ist Ward No .5, Tehsil & District Kishtwar
vide notification No. 1551 of 2025/RG/LP dated 16.05.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

0 H>6
(Syed Mujtaba Hussain)

Registrar Administra(@;m

No: 29SUYS-S2 RGP Dated: Og{@?/é’céﬁ

1. Principal District and Sessions Judge, Kishtwar
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Kishtwar

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Waseem Raja, Advocate
H*” £l />%
Registrar Administrati

Copy forwarded to the: -

S

...... for information and necessary action.




63

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % t

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [42S ﬁdﬁoﬁﬁlRG/LP Dated: &€ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashish Sharma

S/o Shri Vikram Kumar

R/o Village Malpur, Tehsil Bhalwal & District Jammu

vide notification No. 1909 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

0}
(Syed Mujtaba usfs}f;in)
Registrar Administraqson

No: 248 S2 -6 RGP Dated: fbgl\e?}ﬁcaf

Copy forwarded to the: -

I Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7= Mr. Ashish Sharma, Advocate
...... for information and necessary action.
074
Regii.t/rar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 14%6ef2a2¢ /RG/LP Dated: o& 07.2026

U

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Basu Khajuria

S/o Shri Jyoti Parkash Khajuria

R/o0 H.No. 8, Krishna Nagar ,Vinayak Bazar, Tehsil and District Jammu

vide notification No. 1910 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
&W ]
(Sye ujtaba Hussain)

By Order
Registrar Administration
i

No: QS é1-L8 RGILP Dated: 08| ©%|80a¢
Copy forwarded to the: - ’

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
th Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Basu Khajuria, Advocate

...... for information and necessary action.

HQ@M {07/{9%»
Registrar Adminis
\_

rat'q;n




6%

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 1497 el /RG/LP Dated: € 07.2026
v
- Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kasid Niyazi Shah

S/o Shri Kousar Niyazi Shah

R/o Village Joura Kalan, Tehsil Kahara, District Doda

vide notification No. 1923 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administrati%n

No: 29S63-7€ RG/ILP Dated: 04|83 [2a2¢
Copy forwarded to the: - l !

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Doda
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Kasid Niyazi Shah, Advocate
...... for information and necessary action.

. Y%
Registrar Administratign
- }
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1423 (‘-(jo?o.iclRG/LP Dated: 0¢ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammed Hannan Tufthiem

S/o Shri Khursheed Ahmed

R/o Seri Khawaja, Tehsil Haveli, District Poonch

vide notification No. 1933 of 2025/RG/LP dated 16.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

VH>¢
(Syed Mujtaba Hussain)
Registrar dministrati%n

No: 29S4*+8Y RG/LP Dated: _&d|er| o6

Copy forwarded to the: - \ |

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Court Bar Association, Poonch

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Mohammed Hannan Tufhiem, Advocate

...... for information and necessary action.

o

GovY >4
Registrar Admmlstratlg
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |499 of 2026 IRG/LP Dated: o€ 07.2026

U

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Paramveer Singh

S/o Shri Amrik Singh

R/o Ward No. 2, Kuddhar ( Shaleen) ,P.O Dhandal, Tehsil Kasti Garh and District
Doda

vide notification No. 1950 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
MW
(Syed Mujtaba Hussain)

By Order
Registrar Administration

No: 24 8-92 RGP Dated: 03] 83 [Joze
Copy forwarded to the: - L l

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
5 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Doda
5

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Paramveer Singh, Advocate

...... for information and necessary action.

) H b6 />%
Registrar Administration

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

[$oo00/2e2¢/RGILP Dated: °& 07.2026

J

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pariyat Dagyal
S/o Shri Pardeep Kumar
R/o Kanak Mandi, H.No. EP650, Mohalla Daru Gira, Tehsil and District Jammu
vide notification No. 1951 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

= 00[0 7126
(Syed Mujtab ssain)
Registrar Administratign

No: 295 92 ~6oe RG/LP Dated: 6810 ?[9'520
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Pariyat Dagyal, Advocate
...... for information and necessary action.

O

| )07/
Registrar Administratipn
L % %




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \§°\ %;?02( /IRG/LP Dated: od 07.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Kumar Padha

S/o Shri Tara Chand Padha

R/o Bani ,Tehsil Bani & District Kathua

vide notification No. 1957 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

rf}l%
(Syed Mujtaba Hussain)
Registrar Administraigon

No: 29€s|-o& RGP Dated: 65?}65}].52&6

l

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Kathua
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Rahul Kumar Padha, Advocate
...... for information and necessary action.

Registrar Adminis

Y.,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: léq:z?}faozc /RG/LP Dated: @4 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajat Rekhi

S/o Shri R. K Rekhi

R/o0 H.No. 43, Sector-5, Trikuta Nagar , Tehsil Bahu and District Jammu

vide notification No. 1960 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed Mujtaba Hussain)
Registrar Administration

No: 296%-1& RGLP Dated: ©F \I o”r,l 2oy

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

I Mr. Rajat Rekhi, Advocate

...... for information and necessary action.

W X%
Registrar Administratign
= b

1 A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [Se3 61&«26 /RG/LP Dated: 0<& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruby Kumari

D/o Shri Chameli Ram

R/o Village Dei Chack, Ward No. 7, P.O Bhadrore ,Tehsil Marh & District Jammu
vide notification No. 1963 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

o}(%
(Syed ¥ujtaba Hussain)
Registrar Administration

No: X613 34 RG/LP Dated: _©0¢|64 {o?o;c
Copy forwarded to the: - l

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

" N Ms. Ruby Kumari, Advocate

...... for information and necessary action.

O b

Registrar Administratign
> !
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1S0Y4 & 9e2¢/RG/ILP Dated: ¢ 07.2026

U

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sachin Kumar Choudhary

S/o Shri Narinder Choudhary

R/o Ward No. 4, H.No. 157, Govind Nagar Nowshera, Tehsil Nowshera, District
Rajouri

vide notification No. 1967 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order

bH >
(Syed Mujtaba Hu s;)?n)

Registrar Administration
L

No: 29 635-22 RG/LP Dated: 62\155\ 19 a2¢

Copy forwarded to the: - [

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Sachin Kumar Choudhary, Advocate

...... for information and necessary action.

.

6

Registrar'Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | <ol o] 9o%/RG/ILP Dated: ©& 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sakib Zabir

S/o Shri Mohd. Zabir

R/o Badhoon, P/O Badhoon ,Tehsil and District Rajouri

vide notification No. 1971 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

vH S
(Syed Mujtaba Hussain)
Registrar Administragon

No: 29(22s Yo RG/LP Dated: 62}6'?%;2¢:€

1. Principal District and Sessions Judge, Rajouri
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
T Mr. Sakib Zabir, Advocate
...... for information and necessary action.

Copy forwarded to the: -

ok

bFH L
Registrar AdministratiQ:

\ I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \g/o@s(j J¥/RG/LP Dated: 6¢ 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sanaha Qazi
D/o Shri Qazi Bahu Ud Din
R/o Hidyal Kishtwar, Tehsil and District Kishtwar
vide notification No.1974 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order

Registrar Administration
o &

No: 29 €YI-Y€ RG/LP Dated: ©3|e3|2026

Copy forwarded to the: - \ '

1. Principal District and Sessions Judge, Kishtwar

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kishtwar

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Ms. Sanaha Qazi, Advocate
...... for information and necessary action. M

Registrar Administration
t/ ‘%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 1€ @{}\ie.ﬁ&/RG/LP Dated: of 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sheetal Devi

D/o Shri Sanjay Kumar

R/o Village Meherara, Tehsil Bhaderwah & District Doda

vide notification No. 1985 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
W/ﬂﬁ%.
(Syed Mujtaba Hussain)

By Order
Registrar Administ%ation

No: 29849 ~S€ RG/LP Dated: o&leqlf 2096
Copy forwarded to the: - l

I Principal District and Sessions Judge, Bhaderwah

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Doda

9 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Sheetal Devi, Advocate

...... for information and necessary action.

Ml e
Registrar Administ

- rﬁtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1SoRelda2¢ /RG/ILP Dated: 04 07.2026

U

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saher Verma

D/o Shri Kamal Kumar

R/0 622-A, Gandhi Nagar Jammu, Ward No.21, Tehsil Bahu & District Jammu
vide notification No. 1969 of 2025/RG/LP dated 17.06.2025 for a period of one
year has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

No: 29853 4Y RG/LP Dated: 64|02]5az¢

/

Copy forwarded to the: - '

1. Principal District and Sessions Judge, Jammu
2, Secretary, Bar Council of India, New Delhi.
9 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Saher Verma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |Sv4g Pé?_o),@, /IRG/LP Dated: 8 07.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Rashid

S/O Shri Abdul Qayoom

R/O Dogiaa Hariban Thanamang, Tehsil Darhal, District Rajouri

vide notification No. 57 of 2024/RG/LP dated 20.02.2024 for a period of one year
has been extended till 31.07.2027 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
A'I 4 O © o ?/)’(
(Syed Mujtaba Hussain)

By Order
Regis%r Administrﬁ/tion

No: 29 bbS—79 RG/LP Dated: 68-3-2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on

the official website.

6. Incharge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohd Rashid, Advocate

...... for information and necessary action. L,
e P
Registrar Adminis }g ion

L %




